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[Dr. K. L. Rao.] commission and they are 
looking into this. I am also very glad to state 
that we have received telegrams from some of 
the authorities from U.P. saying that they do 
not agree with the strike. Some of the 
generation engineers, for example, the people 
from Yamunanagar project, have sent a 
telegram like this: 

"In response to your appeal, maintaining 
full generation at Dalipur and Daktriani 
stations." Like that 1 am getting quite a 
number of telegrams saying that they have ag-
eed to the earlier appeal made by me. So far 
as the generation is concerned, it las not been  
affected  anywhere  by  the strike. 

With regard to the question raised by the 
hon. Member regarding the salaries etc. of the 
Chief Engineers and the Secretaries, I may say 
that before independence, the Chief Engineers 
were ex officio Secretaries and later they were 
only Chief Engineers and now there is a 
tendency to restore back that privilege to the 
engineers. So far as the parity of scaies is 
concerned, it is not a question of tie IAS vs. 
engineers. The question is one of the duties 
that a post carries. For example, there is no 
corresponding post for an Executive Engineer 
or the Superintending Engineer. So, it will be 
different. But when he becomes a Secretary, 
he has to do the same job and carry but the 
same duties as a Secretary or any other IAS 
Officer. Of course, the salary then w'll be the 
same. So, the scales and salaries will be fixed 
according to the duties performed. When he 
becomes Secretary, the scale and salary will 
be same. Otherwise, the salaries have got to be 
necessarily different. 

MESSAGE FROM THE LOK SABHA 
The Uttar Pradesh State Legislature (Dele-

gation of Powers) BUI 1973 
SECRETARY: Sir, I have to rcnort to the 

House the following message received from 
the Lok Sabha, signed by the Secretary   of  
the   Lok  Sabha: 

"In accordance with the provisions of 
Rule 120 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am  
directed  to     inform  you  that  Lok 

1 Sabha, at its .sitting held on the 20lh August, 
1973, agreed without any amendment to the 
Uttar Pradesh State Legislature ^Delegation 
of Powers) Hill, 1973, which was passed by 
Rajaya Sabha at its sitting held on the 8th 
August, 1973." 

THE     AGRICULTURAL     
REFINANCE CORPORATION 

(AMENDMENT) BILE 1973 
THE DEPUTY MINISTER IN THE 

MINISTRY OF FINANCE (SHRIMATI 
SUSHILA   ROHATGI):   I  beg to  move: 

"That the Bill further to amend the 
Agricultural Refinance Corporation Act, 
1963, as passed by the Lok Sabha, be taken  
into consideration." 
Sir, I rise to move the Bill, seeking to 

amend the Agricultural Refinance Corpora-
tion Act, 1963 to enable the Agricultural 
Refinance Corporation to grant refinance 
accommodation to the eligible institutions 
without insisting upon landed security or 
Government guarantee so that the eligible 
institutions coming up with schemes 
covering, inter alia, agricultural labourers, 
could be eligible for refinance from the 
Corporation. The proposed imendment will 
vest in the Board of Corporation necessary 
discretion to waive, in suitable cases, the 
conditions with regard to security or 
guarantee. 

As the House is aware, the Agricultural 
Refinance Corporation was established under 
the Agricultural Refinance Corporation Act, 
1963 to augment ihe resources available for 
provision of medium and long term finance 
for agriculture. The Reserve Bank of India, 
State Cooperative Banks, Central Land 
Development Banks, Scheduled Commercial 
Banks and the Life Insurance Corporation arc 
the shareholders of the Corporation. 

All the State Cooperative Banks, Central 
Land Development Banks and certain 
scheduled commercial banks, which are 
shareholders of the Corporation, arc eligible 
for financial assistance from the Corporation. 
The refinance accommodation under section 
22(4) of the Agricultural Refinance 
Corporation Act, 1963 can be granted by the 
Corporation  to an eligible 
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institution only if the repayment of principal 
and payment of interest is fully and 
unconditionally guaranteed by the Gov-
ernment or the eligible institution makes 
available other security to the satisfaction of 
the Board. "Other Security" acceptable to the 
Board could be a charge over the assets held 
as security by the eligible institution to secure 
the repayment of the loan or advance by way 
of refinance or a guarantee of a person or 
institution other than the Government or 
acknowledgement in an effective form by the 
eligible institution that it is holding the 
security offered by the borrower as a trustee 
for the Corporation. In effect, therefore, the 
eligible institutions have been securing 
mortgage of land and accommodation is 
provided either against Government guarantee 
or landed  security. 

With a view to improving the economic 
conditions of small/marginal farmers and 
agricultural labourers, 46 Small Farmers 
Development Agencies, and 41 Marginal 
Farmers and Agricultural Labourers Agencies 
have been established in the country. This 
programme is of national importance. These 
Agencies, inter alia. have prepared schemes 
for financing of dairy, poultry, piggery etc. for 
agricultural labourers in collaboration with 
commercial banks or cooperative banks. For 
providing finance to these categories of 
borrowers, the commercial and cooperative 
banks are being urged not to insist upon 
landed security for providing loans for 
productive purposes. The cooperative banks 
have been allowed to extend loans upto Rs. 
2,000 on the strength of personal surety for 
poultry and dairy, and upto Rs. 1.000 for other 
subsidiary occupations. Minor irrigation loans 
upto Rs. 3.500 can be granted on the hypothe-
cation of pump sets with certain other 
conditions, without insisting upon mortgage of 
land. Similarly, public sector banks are 
financing small, marginal farmers and 
agricultural labourers upto specified amounts 
under various schemes without insisting upon 
mortgage of land. The lending institutions, 
however, are not able to secure refinance 
facilities from the Agricultural Refinance 
Corooration in view of the existing statutory 
requirement wbereViv only landed security or 
Government Guarantee is a necessary 
condition for refinance, 

The Agricultural Refinance Corporation's 
insistence upon the landed security was based 
upon the legal interpretation that security of 
hypothecated cattle or poultry or a rapidly 
depreciating asset like pump set, etc., with 
only token margin could not be said to be 
security acceptable "to the satisfaction of the 
Board" within the meaning of the Act. ft is, 
therefore, proposed tiat the present mandatory 
provisions of section 22(4) of the Agricultural 
Refinance Corporation Act narrowing the 
scope of refinance may be modified, in-
corporating suitable provisions vesting the 
Agricultural Refinance Corporation with the 
necessary discretion and authority to waive 
the security in suitable cases, so that the 
schemes covering agricultural labourers, inter 
alia, could also be eligible for refinance from 
the Agricultural Refinance Corporation 
without insistence upon landed   security. 

I would like to point out. Sir, before I 
conclude, that if the needs of small, marginal 
and landless farmers are to be met 
increasingly by the financial institutions, the 
Agricultural Refinance Corporation's 
refinance will be necessary in a big way in 
future. The proposed amendment is. 
therefore, desirable in order to enable the 
Agricultural Refinance Corporation also to 
refinance financial institutions, giving loans 
on more and more liberal terms than 
previously. Sir. I may mention that the Bill 
has already been passed in Lok Sabha on  the  
13th of this month. 

The   question   was   proposed. 
The House then adiourned for 

lunch at five minutes past one till 
two  of the  clock. 

The House reassembled after lunch at two 
of the clock, MR. DEPUTY CHAIRMAN in the 
Chair. 
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SHRI SARDAR AMJAD ALI (West 
Bengal): Sir, I rise to support this Bill, the 
Agricultural Refinance Corporation 
(Amendment) Bill. So far as the Agricultural 
Refinance Corporation is concerned it has 
played a very important role in the 
reconstruction of the agricultural economy of 
our country with its basic objective of 
augmenting the resources available by the 
provision of medium and long-term finance 
for   agriculture.     I   suDDort   this   Bill   also 
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[Shri Sardar Amjad Ali] for the reason that 
so far as the economy of our country is 
concerned to a large extent it is based upon 
agriculture and this agricultural Refinance 
Corporation has definitely played a very vital 
role not only in reconstruction of the economy 
but also in giving much more impetus to the 
agriculturist and to the different States to 
implement their plans and schemes for the 
betterment of agriculture as such. From the 
statistics I have collected I understand that 888 
schemes have been sanctioned by the 
Agricultural Refinance Corporation all over 
the country involving an amount of Rs. 524.51 
crores and I also understand that 278 more 
schemes are under the consideration of the 
Agricultural Refinance Corporation involving 
an amount of Rs. 165.88 crores. I believe if all 
these schemes are cleared and the States in 
their wisdom implemented them then there 
would be a lot of good things done in the 
agricultural sector of our economy. At this 
particular stage I would humbly submit to the 
hon. Minister in charge of this Bill that the 
attitude that has been shown by the 
Agricultural Refinance Corporation in giving 
clearance to the schemes piloted by the 
different States is not helpful. I should say it is 
a disgraceful attitude with all respect to the 
Agricultural Refinance Corporation. Sir, you 
will be surprised that up to the year 1972 this 
Corporation has cleared altogether 711 
schemes all over the country which involves a 
total amount of Rs. 404.75 crores. In this 
country where we profess so much and let our 
people understand that we are going in for 
planned economy, while we say on the floor of 
the House and also in our utterances at public 
meetings that we are for a balanced im-
provement of all parts of the country, I am 
sorry to say that the attitude which has been 
shown by this Agricultural Refinance 
Corporation is not compatible with the 
objective which we announce and pronounce 
because as I stated earlier out of the 711 
schemes I find—and you will be surprised to 
find—that there are certain States with no 
schemes at all. For instance, for Manipur, 
Tripura, Meghalaya, not a single scheme has 
been sanctioned. Out of the total involvement 
of Rs. 404.75 crores up to the year 1972 you 
will be surprised and the country will be very 
much surprised—I do not know whether the 
Minister will be surprised or not—that 

,only Rs. 3.06 crores have been given for 
Assam, Orissa, Bihar and West Bengal while 
for Maharashtra, Mysore, Gujarat, Tamil 
Nadu, U.P. and Andhra Pradesh the amount 
involved is Rs.  102.76 crores. 

SHRl KALI MUKHERJEE (West Bengal):   
Discrimination. 

SHRI SARDAR AMJAD ALI: While we 
say that we want a balanced development of 
the whole country as such, we want balanced 
growth, it is surprising that you could give 
clearance for 36 schemes for Maharashtra 
while you could only give clearance for two 
schemes for Assam, two for Orissa, one for 
Bihar and four for West Bengal. In the case of 
Mysore it is 22, Gujarat 20, Tamil Nadu 22, 
U.P. 33 and Andhra Pradesh 48. Of the total 
711 schemes Maharashtra, Mysore, Gujarat, 
Tamil Nadu, U.P. and Andhra Pradesh get a 
total of 181 schemes while only 9 schemes are 
given to Assam, Orissa, Bihar and West 
Bengal. So I would like to draw the attention 
of the hon. Minister to this fact at this 
particular stage when we get the opportunity 
of projecting our ideas, projecting the ideas of 
the States on whose behalf we hold the brief. 
The hon. Finance Minister should see that the 
activities of the Agricultural Refinance Cor-
poration are planned in such a way that there 
is no imbalance created, that the attitude of 
very furious criticism is not brought about all 
over the country. I believe that on this 
particular occasion the hon. Finance Minister 
will take note of it. 

Sir, with regard to my State I would humbly 
submit that the State of West Bengal has gone 
through a lot of ups and downs. At this stage 
we are having a very stable Ministry and a 
very good atmosphere. That is why the State 
of West Bengal, under the dynamic leadership 
of the present Government, are taking certain 
comprehensive area development projects. 
The State Planning Board probably has 
already referred to the Government of India 
for clearance of 14 projects. It is surprising 
that only three or four projects have been 
cleared. I would plead with the Finance 
Minister to look into the matter, so that all the 
14 schemes which are worth a few crores of 
rupees and are very highly needed are cleared.    
It is needed not only for the 
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sake of the State itself. It is needed for the 
sake of the entire eastern region. Therefore, I 
plead with her to rescrutinise all the 14 
projects which have been sent and of which 
only four have been cleared. The rest should 
be immediately cleared. 

With regard to certain other things, 1 would 
suggest that probably it is the duty of the 
Agricultural Refinance Corporation to see that 
some better facilities for marketing 
agricultural commodities are assured to the 
States. When the State Governments come up 
with certain schemes and plans, the Refinance 
Corporation will have to judge them, analyse 
them, with all suitable attitudes, with all 
comprehensiveness and with a better 
perspective and planning. I believe that some 
international monetary agency is financing the 
Agricultural Refinance Corporation to start 
some marketing facilities in some of the 
States. In this regard may I submit that only 
two schemes from the Refinance Corporation 
with regard to my State have been submitted to 
the Ministry of Finance and they are still 
awaiting clearance? I would plead with the 
Finance Minister to look into the matter and 
see that these two marketing schemes, which 
should be totally financed by some 
international monetary agency through the 
Refinance Corporation, are immediately 
cleared. Therefore, without going into the 
details much more, because it might cause 
some annoyance to the hon. Finance Minister, 
I would definitely say that the Agricultural 
Refinance Corporation has played a very vital 
and important role. . . . 

SHRIMATI SUSHILA ROHATGI: You 
are free to say what you want and we would 
be the wiser for it. 

SHRI SARDAR AMJAD ALI: The wisest is 
there. I would definitely say and expect of the 
hon. Deputy Finance Minister that she will 
kindly look into the matter in detail and see 
that the schemes which are forwarded and 
submitted to the Refinance Corporation get 
clearance. While the schemes are being 
cleared, it should also be seen that the 
Refinance Corporation does not play such a 
role that the States might question its attitude 
or leniency to some States or some sectors or 
some side and some sort of, what I should say, 
apathy towards certain other States. With this 
limited submission I once again 

say that I support this Bill with the expec-
tation that if any anomaly is there, if any 
imbalances have been created so far, they 
should be spilled over and discrimination 
should go. 

With  these few  words, I  lend my support to 
this Bill. 

 



187   Agricultural Refinance    [ RAJYA SABHA ]       (Amendment) Bill,      188 
Corporation 1973 

 



189   Agricultural Refinance   [22   AUG.    1973]       (Amendment) Bill,      190 
Corporation 1973 

 



191    Agricultural Refinance    [ RAJYA SABHA ]       {Amendment Bill,      192 
Corporation 1973 

 



193    Agricultural Refinance    [22    AUG.    1973]         {Amendment) Bill,       194 
Corporation 1973 

 

 
SHRI BIRA KESARI DEO (Orissa): Mr. 
Deputy Chairman, Sir, this is a very nice Bill 
and I support it. Sir, if all the aims and objects 
of the functioning of the Agricultural 
Refinance Corporation are properly met, I 
hope the agriculturists and the kisans of this 
country. 7^fTf Wr^T 3Zv{ 3rrq-jr | Sir, since 
last year, the Government have taken over 
wheat procurement. And the Government is 
now thinking of taking over rice procurement. 
Unfortunately, in the booklet of the 
Agricultural Refinance Corporation on its 
functioning and working, there is no mention 
that these cooperatives will be encouraged to 
procure wheat or rice. As you k now, among 
the three institutions—the commercial bank, 
the land development bank and the 
cooperatives— it is only the cooperatives and 
the land development bank which have given 
the num of credit to the farmers. And these 
commercial banks are too big or they do not 
give enough time to the agriculturists, and that 
is why in their annual reports you will find 
that the commercial banks have given the 
minimum of credit. So, my appeal to the hon. 
Minister is that when we are thinking hard 
about the procurement of rice and wheat, we 
should encourage these cooperatives to have 
more finances, for the procurement of food-
arains. 

Sir,, a few days back, Mr. Chavan told us in 
the House that these grain merchants of India 
were, given an advance of nearly Rs. 800  
crores  by  the  banks during last year 
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[Shri Bira Kesari Deo] I tiiink that is the 
main reason why today there is shortage of 
food in this country. These grain merchants 
purchased all the food and the Government 
agency is not having enough material in hand 
to purchase food today. And unfortunately the 
poor agriculturist is being harassed with a bad   
name  that  he   is  hoarding. . . 

SHRIMATI SUSHILA ROHATGI: Mr. 
Deputy Chairman, are we not discussing the  
Refinance Corporation  Bill? 

(Interruption) 

SHRI BIRA KESARI DEO: Today the 
procedure of getting credit for the small farmer 
is very cumbersome and it should be removed. 
Of course, the Minister has made a provision of 
Rs. 2,000 for the small farmer and Rs. 1,500 for 
the landless labourer. It is a very good 
procedure. But unless this procedure is 
simplified I feel they will never get this 
amount. The ARC has been financing marine 
fishing, coffee and so many other things. At the 
same time they should also finance traditional 
agricultural products like rice and wheat to a 
very big extent because the fields that we are 
having today were built some hundreds of 
years ago, and for that heavy machinery, 
modern techniques and science are necessary, 
and for that purpose every State of India should 
have a consultancy service so that the BDOs or 
the panchayat people or the Zilht Parishad 
people can get advice at the r.ppropriate time 
and very early. There is a provision that it will 
help in removing imbalances. In India there are 
kets where you will find mostly concentration 
of Adivasis and Harijans. They are the most 
backward class of our society. They are the 
most exploited people. Here I have the latest 
renort of the National Commission on 
Agricultural for marginal farmers and 
agricultural labourers. It has come out only 
four days back. Thev have eiven a 
recommendation that the ARC should 
encourage the marginal farmers and 
spricultural labourers to the maximum. On 
page 44 of the Annual Report it is mentioned 
that the eastern part of India, that is. Bengal. 
Bihar, Orissa and Assam have been neclected 
very badly by the ARC. Ft is Harvana, it is 
Puniab. Andhra Pradesh. Kerala and Mysore 
which are the blue-eyed boys of the ARC.. , 

SHRI  U.   K.   LAKSHMANA   GOWDA 
(Mysore): They have more efficient Govern-
ments there, 

SHRI BIRA KESARI DEO: No, no, do 
not say that. I know it. Sir, I hope the ARC 
will change its attitude and see that intelligent 
people, hard working people, also live in the 
eastern part of India. You know the eastern 
coast of India is also as long as the western 
coast of India. But, Sir, on the western coast, 
from Cape Comerin up to Gujarat, you will 
find all the mechanised fishing boats while on 
the eastern coast, beginning from West 
Bengal up to Cape Comorin, you will find 
hardly any mechanised fishing boats 
excepting i few in Andhra Pradesh and very 
few in Madras. On the whole of the Bengal 
coast, on the Orissa coast and the Andhra 
coast, Sir, you will find hardly any deep-sea 
fishing vessel or mechanised boat or things 
like that. Sir, the people in the eastern region 
need all these things. I agree with my friend, 
Shri Sardar Amiad Ali, who said very 
correctly that the eastern part of India needs 
more investment by the ARC.    Thank you. 
Sir. 

MR.   DEPUTY   CHAIRMAN: Yes,   Mr. 
Ranbir Singh. 
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DR. K. MATHEW KURIAN (Kerala): Mr. 

Deputy Chairman, Sir, broadly I welcome the 
proposals made in the amending Bill but I 
think on this occasion it is necessary to discuss 
not only the performance of the Agriculture 
Refinance Corporation but also the ultimate 
beneficiaries through the cooperative and other 
banking sector like Land Development Bank 
and so on, how and in what manner the ope-
rations of the ARC ultimately benefit I think it 
is not correct for us to restrict the discussion 
only to the performance of the Agricultural 
Refinance Corporation. We cannot discuss the 
ARC unless we also discuss along with it the 
ultimate beneficiaries 
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of the project itself. Therefore, Mr. Deputy 
Chairman, with your permission, 1 would like 
to refer to the entire gamut of agricultural 
credit with special reference, of course, to the 
ARC, in terms of its objectives  and   
implementation. 

While I agree that the objectives of the 
Agricultural Refinance Corporation are very 
laudable, an analysis of its performance in the 
last several years very clearly shows that all is 
not well with this great institution. 

Let us take, for instance, the claim 
made by the ARC in their annual report 
that the performance so far has been very 
encouraging. If you look into the total 
number of projects sanctioned, money 
spent through the financing agencies etc., 
it is an impressive record. Of course, in 
relation to the needs of the country, one 
would definitely wish that much more 
was done. But my main criticism is not 
that; not about the total volume of its 
operation, but about the pattern of its 
lending and so on. Sir, criticisms have 
been raised by hon. Members in this 
House and elsewhere very legitimately that 
certain regions and States are neglected. 
This of course is part of the policy which 
is pursued by the Central Government, 
what I would call the capitalist path of 
development. The   capitalist      landlord 
policies will necessarily result in uneven 
development between regions and States. This 
of course is known. But what I would like to 
pursue is not this particular point which is 
fairly well known, but the point that these 
imbalances in the capitalist path of 
development is further aggravated by 
unevenness in the performance of the various 
agencies themselves, for example, the State 
Governments, the land mortgage banks, etc. 
which are supposed to take initiative in this. I 
would like to refer to the editorial written in 
the Indian Express dated 22nd October 
1969—as far back as 1969—relating to the 
Annual Report of the ARC. It states that while 
the Central and Development banks in the 
States are the proper beneficiaries from this 
process of refinance, the Annual Report of the 
ARC. shows that not all the State^ make 
eouallv good use of these resources. Some are 
more energetic in the preparation of schemes 
for agricultural development than  others.    
The existence of    financing 

agencies will not' automatically stimulate 
development. The people and the Govern-
ments of the States concerned must help to 
prepare suitable development schemes 
meriting financial help. It is true therefore —
and 1 think it is generally agreed—that 
because of the inability of certain State 
Governments to prepare the schemes, parti-
cularly the medium and small farmers, these 
vulnerable sections of the community, are 
completely neglected and excluded from the 
purview of the ARC's actual operations at the 
base. 

This is also linked up with the question of 
the capability of the ARC itself in processing 
the various schemes when they are submitted 
to them. Here also I have a paper clipping of 
Hindustan Times dated 22nd September 1971 
which quotes the conclusions arrived at a 
meeting organised by the Union Finance 
Minister, Mr. Chavan with the representatives 
of the various States to discuss the refinancing 
operations. This meeting very clearly 
identified some reasons why the flow of credit 
has been inhibited by various factors. For 
instance the processing, formulation and 
implementation of the various schemes for the 
development of the backward States is 
defective; the co-operative credit structure 
right from the primary level up to the highest 
level is deficient; there are operational 
deficiencies, slow progress in rehabilitation 
and reorganisation of the cooperative credit 
institutions and so on. Therefore in this 
context it is very clear that the Refinance 
Corporation can not function properly unless 
the credit base at the bottom is restructured. 
Otherwise all the good things embodied in this 
amending Bill, all the good intentions of the 
hon. Minister will only remain pious hopes 
which cannot get implemented. 

Similarly we find that the expertise of the 
Agricultural Refinance Corporation in terms 
of processing projects quickly is again very 
defective. Possibly there is not enoush 
technical experts who can quickly ascertain 
the differences in the requirements from State 
to State and from region to region and the 
peculiar characteristics of agricultural and 
other allied operations in the various States 
and reeions. Our exoerts sitting in Delhi or 
Bomhav are possiblv unaware of the peculiar 
differences that obtain from State to State. 
Unless therefore expertise is built up with 
people, 
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[Dr. K. Mathew Kurian.] 
who have knowledge of the developmental 
programmes at the grass root level particularly 
in agriculture, the ARC's ability to process 
schemes even when good projects come from 
the States is limited. 

The other point that I would like to bring to 
the notice of the hon. Minister is a very serious 
matter regarding the variations in the allotment 
of funds between States. This again is linked 
up with the ability not only of the ARC but 
also of the State Governments and local agen-
cies. Now, let us take, for instance, the State-
wise proportion between long-term and short-
term finance. The Agricultural Refinance 
Corporation is concerned with medium and 
long-term finance, but we cannot discuss 
medium and long-term agricultural credit 
unless we discuss simultaneously the question 
of short-term finance. So far, according to my 
knowledge, thera is no scientific principle 
derived at any level, including the State or the 
Central level, regarding the legitimate or the 
most optimum proportion between long-term 
and short-term finance in the agricultural sec-
tor. Two decades have passed, but our experts 
in the credit department of the Reserve Bank 
of India even today cannot scientifically 
ascertain the total requirements, of credit 
divided between long-term and short-term. 
There is some estimate of Rs. 2,000 crores for 
short-term finance and so on. My main point is 
that medium and long-term finance also 
through the refinancing agency of ARC cannot 
succeed unless we link it up with the problem 
of short-term finance. I quote from the 
Economic Times of 10th May, 1970. The 
State-wise proportions between lone-term and 
short-term finance further elaborate the 
unplanned expansion of co-operative credit, 
particularly the long-term one. The figures in 
the table, which they have given, show that 
there is a sudden spurt in the long-term 
advance of eight States viz.. Bihar, Gujarat, 
Haryana, Jammu and Kashmir, Madhya 
Pradesh, Maharashtra. Puniab and Tamil Nadu, 
whereas there is a sharp decline in this 
proportion in Kerala. Mysore and Orissa. It is 
difficult to trace this variation to the stage of 
agricultural development in various States The 
proportion between long-term and short-term 
finance must reflect the on-goine. process of 
agricultural development, but we 

have the curious phenomenon that in the same 
period in some States the proportion goes up, 
while in other States it goes down. In other 
words, there is a complete unplanned and 
chaotic expansion of the total credit, 
particularly as between long-term and short-
term finance. This is a very important point 
which I would like to elaborate further. The 
ideal proportion between long-term finance 
and short-term finance has to be ascertained 
and the optimum combination has got to be 
found out. But so far the estimates are based 
on two assumptions. There is almost a very 
elementary and childish type of assumption 
that the agricultural sector needs much more 
finance any way and, therefore, why do we 
worry about the proportion between long-term 
and short-term. Therefore, it is assumed that 
there is no question of restricting credit in any 
particular direction. The second assumption, 
which I would again like to say is an 
elementary and childish assumption, is the 
feeling that the main reason for agricultural 
backwardness is the lack of adequate funds 
and, therefore, increasing the credit 
availability is the m?.in basis of credit policy 
arid that there is no need for worrying about 
these proportions. I would submit that both 
these as\umptions are wrong. They are wrong 
because to assume that just by increasing 
credit availability or credit supply we can have 
the magic of agricultural development is 
entirely futile. Credit supply in the agricultural 
sector has a multiplier effect, whicli has a 
great bearing on the increased investment 
potentialities of the farmers themselves. Any 
increase in long-term finance in a particular 
direction al-ws>s affects the short-term credit 
requirements. I would further amplify this 
point. Credit requirements of a farmer are 
more directly re'nted to his attitude towards 
increased production. This again is rela ted to 
the question of incentives that a farmer "ets in 
terms of future environmental factors and 
particularly availability of infrastructure. If 
inputs are available nnd if agricultural prices 
are going to be stable, then the farmer has an 
incentive to utilise the credit. Given the crisis 
in agriculture, perpetuated by the capitalist 
oath of development, there is a crash in the 
price of several agricultural products, for 
example, coconut. There is increase in price to 
the consumer, but there is a fall in price for the 
producer.    This has been 
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the phenomenon in the case of certain cash crops. 
Particularly in such a situation, the credit 
requirements are directly related to the problem of 
infrastructure, marketing facilities, availability of 
inputs, extension services, stability of agricultural 
prices and so on. Therefore, unless the Government 
has a proper policy with reference to marketing and 
provision of inputs, particularly to the poor farmers, 
the credit requirements cannot be ascertained. 
Therefore, there is need for stability in the policy 
with regard to agricultural development in order to 
have a stable credit policy both in respect of short-
term and long-term finance. From the First Five 
Year Plan, the emphasis has been on short-term 
operational credit. No coordination ever existed 
between the long-term and the short-term finance. I 
will give you one example which is very telling. 
During the period 1950-51 to 1960-61, the 
proportion of long-term credit in the total 
cooperative credit structure was only 5 per cent. In 
other words, for Rs. 100 crores of short-term credit 
the long-term credit availability was only Rs. 5 
crores. There was a hurried and haphazard type of 
credit expansion. Credit expanded in one direction 
without linking it up with credit expansion in related 
fields. But in the subsequent period, particularly 
during 1966-6*' and 1967-6R. this proportion 
increased suddenlv from 5 per cent to 11 and 15 per 
cent. What is the logic? What is the correlation 
between these proportions? We do not know. There 
is unscientific, unplanned expansion of short-term 
and loni-term credit which the Government of Tn^'i 
hns been unahle to coordinate. Whatever the nt'ous 
intention of this srvenilinp Bi" may be. tfteV cannot 
solve the nroh' of credit at the rural base unless the 
question of the cap between the short-term and the 
lone-term credit is looked into. 

Lastly. I would refer to the problem of what I 
would call the differential rjolicv for credit 
exoansion. I am verv "lad that at least some new 
thinkine is beina introduced, at least on paoer—how 
it will annear in practice, we do not know—that 
landless agricultural labour and the marginal 
farmers should r>et certain benefits of credit 
without worrvtrjjj about the ane-tf*] notion of 
elWbili*" based on lan'1-ownershin and so r>n. If 
this can be imn'e-mented.   it  would   definitely  be  
a     great 
14--8 RSS/ND/73 

step forward. But what is the reality? While one 
Department headed by Sushilaji goes ahead with 
these schemes or at least on paper produces a good 
scheme, what is happening is that the benefits now 
promised by the left hand of the Government are 
being nullified by the right hand of the Government, 
by having a credit policy, a ing policy, which 
completely frustrates this objective. For instance, 
take the case of fisheries. According to the ARC 
Scheme, fisheries are also eligible for refinance. The 
small producers in the marine and fisheries 
industries in Kerala, for instance, are today 
languishing under the pressure of the monopolies 
like the Tatas, the Union Carbide and the emerging 
millionaire called Sanjay Gandhi. All of them are in 
the race. Sanjay Gandhi is not only having Maruti 
limited; Maruti Limited is entering the fisheries 
industries in Kerala. All of them are now trying to 
fish in troubled waters. These big monopolies,, 
these companies, are able to get substantial credit 
from the banking system, particularly the public 
sector banking system and the public sector ^ancial 
institutions. In other words, the Government by their 
deliberate policy on the one hand is giving 
substantial credit to the bis, monopoly houses but on 
the other hand, they give some pittance of help bv 
way of refinance to the small man. This Und of 
trick, people who are gullible will not understand. 
But the fact is that one cood scheme which one 
Ministry puts up is beina more than one hundred per 
cent offset by the pro-monopoly policies of the 
other Mini=trv. Therefore, there is . lack of 
coordination. Either it is a deliberate attempt to 
mislead the people or even if it is legitimate, it is a 
very futile effort. 

Therefore, I would conclude .. .(Time he!!   
rini>s) 

Sir. there is plenty of time left. Two hours were 
allotted. I am the last speaker. T  will  take only a 
few minutes. 

Coming to the differential policy, I do rot 
understand why, for instance, there should be a 
uniform repayment programme for all the categories 
of agriculturists. Unless the hon. Minister educates 
me on this point. I ^m not aware of any differential 
policy which supports the small and the marginal 
farmers. Why should we assume that    the ability    
to fepay of all 
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[Do. K. Mathcw Kurian] categories of 
farmers is the same. Landlords, rich peasants, 
middle peasants, poor peasants, landless 
agricultural labour, all of them are clubbed 
together when it comes to repayment 
programme. I am suggesting for the 
consideration of the Government that there 
should be a differential repayment 
programme. First of all, I am suggesting no 
credit at all to landlords. Landlords, both 
capitalist landlords and feudal landlords 
should be excluded from the purview of 
public sector credit including the A.R.C. But 
in the case of rich peasants, middle peasants 
and poor peasants, agricultural labour,. .. 
(Interruption by Shri Ranbir Singh). If the 
hon'ble Member wants to be educated about 
the existence of landlords, let him read his 
own government's studies which shows that 
there is still a section of parasites in the 
agricultural sector who are either capitalist 
landlords or feudal landlords. This is very 
clear. 

SHRI K. P. SUBRAMANIA MENON: 
(Kerala): This is Planning Commission's 
report. 

DR. K. MATHEW KURIAN: Yes, 
Therefore, I think it is necessary that we 
should first of all get educated about the class 
structure in the villages. It is necessary that 
agricultural holdings where either the head of 
the family or any member of the family do not 
actually participate manually in the 
agricultural operations should be excluded 
from the purview of public sector credit. And 
in the case of actual cultivators, that is, 
whether it is the rich, middle, or poor peasant, 
there should be a differential programme of 
easy long-term credit, and soft credit for poor 
and middle peasant and agricultural labour 
according to their ability to pay. In other 
words, repayment programme should be 
directly related to the ability or capacity of the 
different classes in the rural sector  to   pay. 

Secondly, Sir, in the case of eligibility, of 
course now the eligibility conditions are being 
reformed. Value of land which has so far been 
taken into account should be determined on 
the basis of the value according to the type of 
crop on the one hand and the price of the crop. 
It may be necessary to have a valuation scale 
which may be revised every two or three 
years. 

In other words, the value of the land or assets 
should be determined in terms of the type of 
crop, and in terms of the prices prevailing 
whether it is declining or increasing. 

Lastly, I would conclude by saying that 
small producers are precisely the class which 
have been shown by agricultural studies to be 
the one who have the highest productivity per 
acre, though the productivity per person is 
low. Because of high labour input productivity 
per acre is higher in the small farm. Therefore, 
it is necessary that the small farmer and, along 
with him agricultural labour should be suppor-
ted by a deliberate policy which is different 
from the so-called green revolution policy. 
Steps should be taken by the Government to 
evolve a new attitude to agricultural 
development, a new strategy of agricultural 
development, away from the so-called green 
revolution strategy which supports landlords 
and rich peasants, and in favour of supporting 
the small poor peasants and agricultural 
labour. Only in that context can the 
Agricultural Refinance Corporation and other 
finance agencies in fact, pursue the pious 
hopes which the hon'ble   Minister  expressed  
in   her  speech. 

SHRIMATI SUSHILA ROHATGI:   Mr. 
Deputy Chairman, at the very outset I would 
like to thank all the hon'ble Members who 
have participated in the discussions and I 
think it is one of those rare bills which has 
more or less unanimously been supported by 
the Members except for a very brief spell 
when Dr. Kurian inadvertently brought in his 
pet theory of landlordism here. He mentioned 
certain names, for example, that of Mr. Sanjay 
Gandhi. I do not know how he or any 
individual can directly get any refinance from 
the A.R.C. His name is brought here because 
the Corporation itself is made for refinancing 
institutions and not for individuals. 

DR. K. MATHEW KURIAN: I think vou 
have misunderstood me. Mr. Saniay Gandhi 
has nothing to do with the agricultural 
refinance. I understand that. What I am saying 
is this. While through the Agricultural 
Refinance Corporation you proteose to 
support the small man, vour government 
through its banking and industrial policy 
elsewhere is giving licences and 
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finance to precisely those big monopoly 
houses which will cut at the roots of the small 
man in fisheries. 

SHRIMATI    SUSHILA   ROHATGI:     1 
am very happy with his corrections of the first 
part but I am afraid 1 do not agree with the 
latter part. The Government is not bifurcated; 
what the left hand does is duly supported by 
the right hand also. Therefore, I am happy 
about his correction in the first part and while 
I would like to assure Dr. Kurian that his 
opinion is of great value to us, I am afraid if 
he has certain prc-conceived notions or ideas, 
I am not in a position to dispel them. All I 
would like to do is to place it on record that 
the Government thinks as one and acts as one. 
Therefore, what is done by one Ministry is not 
diametrically opposed to what is done by the 
other. 

Sir, certain suggestions have been made and 
1 think there is enough matter which the 
Ministry can think over. So far as the working 
of the ARC or the nationalised banks or the co-
operatives is concerned. 1 think there is ample 
scope for improvement. We can never say that 
it is perfect. 1 think there is always some scope 
for improvement. But to-day we are mainly 
concerned with the refinancing work and the 
various financial institutions which are directly 
concerned with it. One very legitimate point 
was made by the Members— Dr. Kurian and 
others—when they referred to what was 
happening in 196S-69. 1 am personally happy 
and on behalf of the Government I would like 
to say that though the speed and the 
momentum of the ARC was not so good as it 
should have been in the beginning, it has made 
up definitely recently. Though in the first four 
years only about 42 schemes had been taken 
up for refinancing by the ARC. costing only 
about Rs. 43 crores, to-day we find that there 
are 888 schemes involving an outlay of Rs. 
524 crores. A legitimate point to which 
attention has been drawn is that all the amount 
has not been disbursed. Here I would like to 
say that it has not been disbursed not because 
of any fault or any procedural difficulty nr any 
inherent weakness in the ARC, but because of 
so many other factors. The ARC sanctions the 
entire sum as a whole for the entire scheme. As 
soon as a certain phase Is completed by the 
institutions 

themselves, they give the relevant documents, 
and as soon as a particular phase is over, the 
ARC immediately releases the amount. 
Therefore, it is for those institutions, the banks 
or the co-operatives or whatever they are, to 
complete the work. Therefore, special 
attention has been given for the working of 
the nationalised banks, the land mortgage 
banks and the co-operatives so that it 
improves. It was precisely for that reason that 
various steps have been taken in order to 
promote the work of the ARC and to see that 
the entire amount is disbursed, because it 
directly affects the small farmers and the 
marginal farmers; and in this manner, we can 
alleviate the suffering of the small man and 
also raise the  economic  standard   of  the  
people  as 
•:Uch. 
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MR. DEPUTY CHAIRMAN: You should 

have your own machinery to disburse the 
amount. 

SHRIMATI SUSHILA ROHATGI:   We 
should have our own machinery. I think, Sir, 
in future, in the shape of things to come,, all 
these will be taken into consideration. And the 
Interim Report has recently been received; 
that is already taken into consideration. And, 
as I submitted right in the beginning, there is 
scope for improvement. And for that 
improvement, I would request the hon. 
Member to fortify us with constructive and 
concrete suggestions, if he has any; We shall 
always welcome them in the larger interest. 
That was the first thing. Initially, the momen-
tum was not generated, but later on, that WM 
gained. Today, we find that a number  of  
schemes  have  been  taken  up. 

 
SHRIMATI SUSHILA ROHATGI: I will 

come to that. I take that as a whole about      
regional      imbalances.     I     would 

like the hon. Members to know the various 
types of schemes that have been taken up 
recently. In this earlier stage, only con-
ventional type of schemes have been taken up. 
But now, new schemes which involve about 
CO per cent of the minor irrigation schemes 
have been taken up. After  all,  these  are  the  
minor     schemes 

h are really going to help. 
 These are 

the things  which  are  really  going  to help  
in 

levelopment of a particular area. And For 
that specific purpose, the Finance Minister 
himself had called a meeting of the ten 
backward States' Agricultural Production 
Commissioners. All these matters were 
discussed there, and it was also thought out as 
to what steps were necessary, how to work out 
between the various project authorities how 
the work could be coordinated between the 
various institutions, the time factor, if any, and 
how  it  could  be  mitigated  etc.   All  these 

rs  were  taken  into  consideration.  We 
that it was at the initiative of the A.R.C. 

Cell that the Agriculture Ministry had called a 
meeting of various orfici.ils ling, with various 
Ministries. They also tried to identify the 
bottlenecks and difficulties. And all these 
factors, which have been referred to by the 
hon. Members, were taken into consideration. 
They were all reviewed and on the basis of 
that, certain steps  have  also   been   taken. 

And there is one point about the consul-
tancy service in Lucknow. That has done 
good work. Apart from that, the ARC has set 
up its regional offices in almost all the States; 
even in Gauhati, it has been set up. And these 
States have also set up special cells. All these 
matters that have relevance to the ARC, the 
schemes and their implementation, have been 
taken into consideration so that they can go 
ahead  with  greater  momentum  and  speed. 

Sir, the main point is about the co-
operatives. As the hon. Member has also 
mentioned, there is much to be improved 
there. And for that particular thing, the 
Department of Cooperation, in consultation 
with the Agricultural Credit Department of the 
Reserve Bank of India, has drawn up a scheme 
for rehabilitation of the weak central 
cooperative banks in various States And  an   
attempt   is  made . . . 
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SHRI A. G. KULKARNI (Maharashtra); It 
is the politicians who are to be improved. 
Cooperative movement is a good principle   in   
itself. 

SHRIMATI SUSHILA ROHATGI: Co-
operative movement is a very good principle 
and no one has denied or refuted the principle 
of cooperatives. But I think we do realise that 
there is much to be improved so far as 
cooperatives arc concerned. For that, Sir, 
initial steps have  taken. So far as the working 
of cooperatives is concerned, the State 
Governments also have to cooperate; they 
must also assist in improving the cooperatives 
as  such. 

I would like to draw the attention of the 
hon. Members to one particular point It is the 
sincerity of the Government shown tov\ ards 
the small and marginal farmers that 100 per 
cent refinance is being extended to the small 
and marginal farmers. Actually, this is only up 
to the end of 1975; but it will be seen later 
whether it would be necessary. In regard to the 
steps taken by the various nationalised banks, 
we have the differential rate of interest which 
also goes to help the small and marginal 
farmers. So these schemes are there ultimately 
intended to help the small and the marginal 
farmer. The point which Dr. Kurian elaborated 
I do not think he actually believes in it. But 
the political angle somehow he rejected. He 
said that the Government is not going to help 
the small farmer but the bigger capitalists. I 
may tell him that it is only in  the  larger 
interests of the people. 

DR. K. MATHEW KURIAN: You believe   
in   precept,   not   practice. 

SHRIMATI SUSHILA ROHATGI: No, we 
believe in precept and practice. They are 
identical. In all these 26 years it should   have   
convinced   the  people. 

Then, Sir. there is one point which our 
friend from West Bengal had elaborated. That 
is. West Bengal probably had certain schemes 
internationally sponsored. To the best of my 
knowledge there is no scheme which has been 
sponsored by West Bengal yet. But I would 
request the services of the honourable 
Member who is a vwv active  Member, if 
there is any such 

scheme, it should be sent to us and I can 
assure him that so far as . . . 

SHRI SARDAR AMJAD ALI. It is not the 
opening of new markets. In the agricultural 
sectors also. . . 

SHRIMATI SUSHILA ROHATGI: 1 find 
that so far there is no sucii scheme before us. 
But in case it is with the State Government . . . 

SHRI A. G. KULKARNI: Marketing does 
not come under the agricultural sector. 

SHRIMATI   SUSHILA   ROHATGI:    It 
will come under the ARC. If there is any such 
scheme, he may kindly send it to us and we 
shall have it examined. But one basic point 
which has been stressed by almost everyone 
of the Members here, irrespective of party 
affiliations, is about regional disparities. For 
that I would only quote figures. Figures were, 
of course given earlier. But I would like to 
give the latest figures now which may 
elucidate and clarify the point about the outlay 
. . . 

SHRI SARDAR AMJAD ALI: For the 
information of the honourable Minister ten 
agricultural credit and market development 
projects have been financed by the 
International Bank of Reconstruction and 
Development, International Development 
Association, and are being implemented 
through the Corporation. This is the thing I  
wanted   to  know. 

SHRIMATI      SUSHILA      ROHATGI: 
Where  is  it given? 

SHRI SARDAR AMJAD ALI: This is 
about agricultural credit and market 
development projects financed by the 
International Bank of Reconstruction and 
Development  through  this Corporation. 

SHRIMATI SUSHILA ROHATGI: Sir, he 
was referring to West Bengal. Is there any 
scheme for West Bengal? That is what I 
wanted to know. No, it is not there. There are 
so many IDA schemes which have been 
sponsored, and I am prepared to give details of 
figures, etc. But since he referred to West 
Bengal, I was asking him   for   specific   
information.     I   do   not 
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[Shrimati Sushila Rohatgi] have any 
information on that and I would be grateful if 
he could kindly supply me with any 
information that he may have. 

About these regional disparities, coming 
from a backward State myself, the biggest 
State, I share the anguish of many of the 
Members here. But the facts speak for 
themselves. So far as distribution of schemes 
sanctioned by the ARC up to 30th June 1973 is 
concerned, I would like to quote some of the 
States which have been mentioned: Bihar, for 
instance; number of schemes mentioned is 13, 
financial assistance Rs. 14.22 crores; Kerala 40 
schemes; assistance Rs. 13.53 crores; Orissa IS 
schemes—Rs. 6.23 crores; U.P. 91 schemes—
Rs. 74 crores. In fact, U.P. has done extremely 
well in ARC. West Bengal 13 schemes—Rs. 
1.01 crores. If there are any other States for 
which Members want to find out, we have all 
the information here, the break-up of these 
figures. One thing I would like to say is this. In 
the Fourth Plan the target for the ARC was Rs. 
300 crores. Disbursement up to end of July has 
been Rs. 196 crores only. But it is expected by 
the end of the Fourth Plan to be Rs. 280 crores 
approximately. That is the position as it stands 
today . • . 

Assam has raised the point—that the ARC has 
written to Assam. From the State of Assam 
we have not really had any reply and 1 would 
be very grateful if the hon. Member from 
Assam takes the trouble and gets in touch 
with the State Government and forwards any 
scheme that may be there to us and we would 
be very happy to see that this particular thing 
is done. 

Sir, I have just received some information 
about West Bengal which I would like to 
share with the honourable Members. The West 
Bengal marketing yard scheme has not yet 
been processed finally. It is being revised 
there. Probably, Sir, it has been received and 
there is some sort of revision. All the same, 
this has not been processed finally. But we 
would like to assist in any manner and see that 
this is done as expeditiously as possible. 

Sir, these are some of the points which have 
been raised by the honourable Members here. 
But one point remains and that i; that the ARC 
does not refinance individuals, but refinances 
only institutions. Considering the shape of 
things which we envisage for the Fifth Plan, 
Sir, it has a much bigger future with an outlay 
of Rs. 400 crores and we not only want to 
refinance, but we also want to go in for direct 
finance so far as the IDA suggestion is 
concerned. The IDA was to sanction a direct 
loan and that speaks of the commendable 
work that has been done by the ARC. Sir, the 
interim Report that has been received by the 
Government is under consideration now and 
we are not in a position to give our views 
now. 

On the whole, Sir, the ARC has done a 
commendable work and it is only with the co-
operation of the honourable Members that we 
hope to do much  better. 

With these words. Sir, I commend the Bill 
for consideration by this honourable House. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the  Bill  further to amend  the 
Agricultural   Refinance Corporation  Act, 

Then about Assam I would like to say 
particularly—the       Member     representing 
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J 963, as passed by the Lok Sabha, be taken 
into consideration." 

The motion  was adopted. 

MR. DEPUTY CHAIRMAN: Let us now 
take up the clause-by-clause consideration of 
the Bill. 

Clause 2 was added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRIMATI SUSHILA ROHATGI: Sir, I  
beg  to  move: 

"That the Bill be passed." The 

question was proposed. 
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MR. DEPUTY CHAIRMAN: The question is: 
"That the  bill  be passed". 

The  motion   was adopted, 

THE   APPROPRIATION  (NO. 3)     BILL, 
1973. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): Sir, with your per-
mission,  I  move:— 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1973-
74, as passed by the Lok Sabha, be taken 
into,consideration." 

Sir, this Bill arises out of the Supple-
mentary Demands for Grants of Rs. 123.04 
crores voted by the Lok Sabha on 13th 
August, 1973 and expenditure of Rs. 10.01 
crores 'charged' on the Consolidated Fund of 
India as detailed in the Supplementary 
Demands Statement laid before the House on 
10th August, 1973. As full explanations have 
already been given in that Statement, I would 
confine myself to a few introductory remarks 
on some of the important items for which pro-
visions  have   been  sought. 

This is the first batch of the Supplementary 
Demands for Grants during the current 
financial year and the amounts included 
therein represent the unavoidable minimum 
additional requirements which have arisen 
after the presentation of the Budget. Of the 
additional requirem of Rs. 135 05 crores. Rs. 
41.29 crores are on Revenue Account. Rs. 
3.26 crores on Capftal Account and Rs. 88.50 
crores for disbursement of loans and 
advances. 

Of the total amount of Rs. 135.05 crores, 
Rs. 50 crores are for increased assistance to 
States—Rs. 40 crores as grants-in-aid and Rs. 
10 crores as loans—for providing relief and 
employment opportunities to the people 
affected by natural calamities. 

The balance of the increase under Revenue 
is mainly on account of increased expenditure 
on the Third Asian International Trade Fair, 
1972/National Industries  Fair—  Rs.   1.28  
crores. 

The increase of Rs. 3.26 crores on the 
Capital side is for making payment in the 
form of non-negotiable, non-interest bearing 
rupee securities to the International Hank for 
Reconstruction and Development for 
maintenance of value of India's 9% 
subscription funds. The payment has been 
necessitated by the revaluation of World 
Bank's holding of Indian currency with the 
central rate of Rs. 18.9(577 equal to 1 pound 
sterling established following the 
Smithoonian Agreement relating to the 
currency realignment in December. 1971. 

The balance of the additional requirements 
under Loan and Advances is for loan 
assistance to the Government of Bangla Desh 
for purchase of two ships from the Shipping 
Corporation of India (Rs. 4.50 crores"! and for 
providing technical credits to the 
Governments of various countries, e.g. the 
U.S.S.R., certain East European countries, the 
Democratic Republic of Korea, the Sudan and 
Bangla Desh under the Trade Agreements 
entered into with those   Governments   (Rs.   
74   crores). 

A token provision of Rs. 1,000 has been 
sourrht   for   meeting   expenditure   of      the 

Committee for standardisation of scales of 
allowances   and   perouisites   of      the 

officers   of  the   nationalised  banks. 

Two Appropriations on Revenue Account 
^re  for recurrin"  advances  obtained   from 

Contingency   Fund   of  India   to   meet 
"xnenditure   on   a      court   decree   and   on 

award against the Government. 

The additional reouirements of Rs. I35-.05 
crores "r<~ likelv to be set off to 'he extent of 
r?s 4.^.76 crores bv additional receipts, 
recoveries, etc. relating to those 
Supplementary Demands and the net 


